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Tulszi PFam charma, Divizicnal Accmants Officer (Retd.), 93,51, Ajgarwal Farm,
Eshipra Path, Mansarcvar, Jaipur.

.. Petiticner

Versus
1. Choodh lath Prasad, I2 & AS, Acooantant Seneral (ASE), Fajasthan, Jaipur.
Z. Emt .71, hanker, IA - AS, Accoantant General (Audit), Rajasthan, Jaipur;
3. V.FE.fhunglae, Comptroller & Audit Seneral of India, 10, Eahadur Zhah Cafar
Marqg, New Delhi.
X . ... Respondents
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HOIT'ELE MR.SOPAL TRISHMA, VICE CHAIRMAN
HOM'ELE MR.O.F.SHARMA, ACMINIZTRATIVE MEMPEP.

For the Petiticner iﬁ‘iﬁ‘:%v ees Mr.N.P.Zingh
: S :

For the Respondents ' eee Mr.S.5.Hasan
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PER-HQN’ELE-MR;@;P;SHARMA;-AEMINISTRATIVE-MEMBER

In this Ccontempt Petiticn the Petitisner Shri Tulsi Ram charma has prayed

that congni:anc nay ke taken of the =sivil contempt <f coart committed Ly the
respondents in not implementing the directicne of the Trikanal contained in the
crder dated 27.9.97 (Bnnexure I) in <A 108297, Tulei Ram Sharma v. Union of
India and others.
Z. The learned counsel‘ forr the rpetiticner stated that while the zelection
grade has keen granted to the petiticner w.e.f. 1.1;1986 and arvears <f pay and
all-owances have alzss been raid kut the promotions, as asked for, have not keen
granted to the petiticner and apslogy has been tendered conly by con2 of the
respondents on behalf of all the respondents in the Contempt Petition.  He has,
thereforé, rrayed that the rvespondents be suikably punished for not complying
with the diresticns =f the Tribunal completely and within time.

2. The learned oounsel for the respondénts stated that the directicns of the
Tribunal, az given in paragraph-5 of its crder dated Z2.9.92, have been complied
with fully. However, accarding'to him, ap>lo9y has keen tenderald only fof the
reaacn that there was delay in implementing the <rder <f the Trikunal tecause‘the
department had challenged the Trilunal's ceder Lefore the Hon'ble Supreme Court
and implementaticn of the crder of the Trilbunal was dA-ne after the derarment's

appeal had teen dismissed by the Hin'kle Supreme Court.
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a, We have heard the learned counsel fir the parties and have perused the:
material on record.

5. Faragraph-5 of the Trikunal's crder dated 22.9.92 reads as under :-

"In view of the ab-ve, we allcw this application and since the applicant
has already Leen found snitakle for the Selecticn Grade, which has been
allowed to him w.e.f. 24.7.27, he shonld ncw be given this Selection
Grade Rs.1640—2900 wee.f. 1.1.%6, with all oonsequential Lenefits.
Arrears on this account shall ke paid to him within a pericd of four
weeks from the date of receipt of a copy of this crder. The parties ta
kear their cwn costs."
.  The admitted pociticon is that Selection Grade has 2ince heen granted to the
petitioner w.e.f. 1.1.19%2%¢ and arrears of pay and allowénces,as a oonsejuence
thererf have alss been granted to the petiticner. No doubt there is a mention in
the Trikunal's crder that Selecticn Grade has to ke granted to the petitioner
w.e.f. 1.1.192¢ with all cconzequential bkenefits. H-owever, apparent ~cnsejuential
benefits are the pay and allcwances and any ~ther coonsejuential benefits would be

matters cf interpretation and arguments.

7. In the ciroumstancez of the prezent case, w2 are »f the view that the crder
~f the Tribunal has keen <-mplied with. It is rather unfortunate that there was
delay in implementing the c-rder «f the Tribunal kut in the ciroumstances narrated
by the respondentz leading to the delay, we d> nit want to taks any serious note

~f the delay vcaused in implementiny the order o~f the Tribunal. In the

. ciroumstances, the Contempt rpetiticn is  dismissed. Motices issued are
discharged.
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